
                                    

Present:- Sri Nabajit Bhatta, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-434 of 2022 
GR Case No-774 of 2022 
U/S-366/344/34 of IPC 

 
ORDER 

02.05.2022 

C.R put up today along with bail petition no-473/2022 filed by 

petitioner Md. Farid Ali praying bail of the accused person, 

named, Md. Najibur Rahman. 

Heard learned counsels of both sides on the instant petition.  

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused 

person is innocent and he was arrested on suspicion.  

On perusal of the case record it unveiled before this court 

that criminal law sets in motion closely on 22.03.2022 lodging 

an ejahar by the informant named Sri Ramcharan Deka 

alleging that on 14.03.2022 accused person, namely, Nazibur 

Rahman and his family members had kidnapped his sister 

named Miss “X” (name withheld) from “Priya Guest House” 

situated near Tezpur Jail and wrongfully confined and kept 

her somewhere. 

Subsequently, Tezpur PS Case No-434 of 2022 was registered 

under section-366/344/34 of IPC and thereafter, accused Md. 

Nazibur Rahman was apprehended and produced before the 

court on 28.04.2022 and since then he has been languishing 

in judicial custody.  

The case is under very initial stage and the alleged offences 

are non-bailable and cognizable in nature. The alleged 

offence of section-366 of Indian Penal Code is exclusively 

triable by Hon’ble Court of Sessions. At this stage without 

entering into the merits of entire dispute in hand this court 

finds that the investigation is pending at initial stage.  
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More also, release of the accused person from judicial 

custody may hamper and temper the investigation of this 

case.      

Under such circumstances, considering the gravity and 

seriousness of the offence charged against both the accused 

persons and the materials collected by the investigating 

officer, this court not finds anything sensible upon which the 

bail prayer of accused person, namely, Md. Nazibur Rahman 

may be considered at this stage. 

Hence, the bail petition No-473/2022 stands rejected. 

Inform all the concerned.   

 

      Sri Nabajit Bhatta 
          Chief Judicial Magistrate 

                           Sonitpur, Tezpur 


